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GOVER.'-MENT OF \VEST BEl'iG.\L 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 199()..l.-2 I st November 2018 -The Goven10r 
having been pleased to order, und;r rule. 66 of tbe Rules 

of Procedure and Conduct of Business in the 

West Bengal Legislative Assembly, the publication oftbe 

following Bill, together with the Statement of Objects and 

Reasons which accompanies it, in the Ko/k.ata Gazette, the 

Bill and the Statement of Objects and Reasons are 

accordingly hereby published for general infonnation:-

THE 

Bill No. 31 of2018 

WEST BE~GAL l\ft:NJCIPAL CORPORATION 
(SECOND AllfENDl\fEN'D BILL, 2018. 

A 

BILL 

d .. 
Wert Bengal Municipal corporation Act, ]{}{}6. 

to amen I . 
. nd the West Bengal Municipal Corporation Act, 

WHEREAS it is expedient to anie . 

2006 , h nd in the manner hereinafter appeanng; 
• 1or t e purposes a . 

. . Si,i: •ninth Year of the Republic of India, by the 
It 1s hereby enacted 10 lhc ty 

Legislature or West Bengal, as follows:-
~ ailed the West Bengal Municipal Corporation (Second 

I. (I) This Act may~ c 

Amendment) Act, 2018. 

West Ben. Ace 
XXXIXof2ot6. 
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A~1or 
the Heading or 
Chapici 1Vor1he 
We11 Ben. Act 
XXXIX of 2006. 

Omission or 
Sfflion 37. 

Omission of 
seclion 38. 

Subslitw.1011 of 
new section for 
secrion 39. 

Amendmcftl of 
ICClion 60. 

Amendment or 
section 62. 

Amcndmeni or 
ledian 11,c, 

ln51,1nioi1 of new 
-•ion I ISO 
ali,.r SCClion 
ll~C. 
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The West Bengal Mu11icipol Co1poralio11 
(Second Amendmelll) B;JI, ]0/8. 

(Clauses 2-9.) 

(2) This section shall come into force at once; and the remammg sections shall 
come into force on such date or dates as the State Government may, by notification 

in the Officio/ Gazette, appoint. 

2. In Chapter JV of the West Bengal Municipal Corporation Act, 2006 (hereinafter 
referred to as the principal Act), for the words in 'the Heading "B. M111,icipal Service 
Commission", the words "B. Selection by the Wey/ Bengal "111nicipal Service 

Commission" shall be substituted. 

3. Section 37 of the principal Act shall be omined. 

4. Section 38 of the principal Act shall be omined. 

S. For section 39 ofthe principal Act, the following section shall be substituted:-

39. The West Bengal Municipal Service Commission conslituted 

under sub-section (I) of section 3 of the West Bengal Municipal Service 
Commission Act, 2018 shall select such personnel for the Corporation as may be 

prescribed by the State Government and ii ·shall be binding on the Corporation to appoint 
the personnel selected by the said Commission.". 

6. To sub-section (2) of section 60 of the princir,al Act, after the second proviso, 
the following proviso shall be added:-

.. Prov1ded also that ir, for any reason, it is not possible to hold the election 
bcfOrc expiry of the period of six months under this sub-section, the 
State Government may, by notification, extend the term of such Person or 
persons, as the case may be, appointed under clause (b) of sub-section (I) 
of section 61, for a further period not exceeding six months.". 

7. In section 62 of the principal Act,-

(i) in sub-section (2), for the words "the State Bank of India or in any other 

nationalised bank or in the State Co-operative Bank", the words ·•any 
Scheduled Bank .. shall be substituted; 

{ii) the 'Explanation.• shall be omltted. 

B. In section I J5C of the pri~cipal Act, for the words "sixty.fi..,e years''. lhe 
words .. sixty years" shall be substituted. 

9_ After section 11 SC ofthc principal Acl. the following section shall be inserted:­

"Excmp1ion or 1 JSO. All Health Care Organizations. either primary, 0c" ICCOnc.lary 

~~~~~.= lbr or all clinic, owned or sponsored by the Government, shall be exempt 
owned lfospmds, 
clinic, etc. from property tax: 

Provided that the Corporation may impose a service charge, no! cxceed~ng .five 

f I .luation of lands and buildings of such Health Care Orgamza11ons per c·enl o annua v . . ..•. 
• • r ·d· g c,·v·c scrv,·ccs to such Health Care Orgamzatmns or cluuc .. or cluuc. 10r prov1 m 1 

[PARI" IV 

WC51 Ben. Acl 
XlloflOIB. 



PAR.T IV) 

Substi1U11on or 
nl:\I' sce1ion for 
scclion JOO. 

lnsenionofnew 
section 300A, 
3008, JOOC, 
300D, JOOE, 
)OOF, 300G. 
JOOH. 3001. 300J, 
JOOK, lOOL, 
JOOM, JOON, and 
3000 after 
section JOO. 
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The West Be11gal Municipal Corporation 
(Second Ameudment) Bill, 10/8. 

(Clauses I 0, JI.) 

10. For section 300 ofthe principal Act, the following section shalJ be substituted:-

"Collection, mnoval 
and disposal or 
10lid was1es. 

300. For the purpose of securing the efficient scavenging and 

cleansing of all streets, public places and premises in the Corporation 

area, the Corporation shall undertake the functions of collection, removal and disposal 

of solid wastes.". 

11. After section 300 of the principal Act, the following sections shall be inserted: -

"Provision for 
m:eptacles, 
depot, and places 
(o, tanp(IDl'Y 
depoSit. 

J00A. (I) The Corporation shall provide or appoint in proper and 

convenient situations public receptacles, depots and places for the 

temporary deposit of-

(a) rubbish; 

(b) offensive mauer; 

(c) trade refuse; 

(d) carcasses of dead animals; 

(e) excrementitious and polluted matter. 

(2) Different receptacles, depots or places may be provided or appointed for the 

temporary deposit of any of the malters specified in sub-section (I). 

Du1ies or owner, 3008. (I) It shall be the duty of the owners or the occupiers, as the 
and ocwpicn: 10 
cotlca and deposi1 case may be, of all premises--
rubbish. etc. 

(a) lo have the premises swept and cleaned; 

(b) to cause all rubbish and offensive mauers lo be collected from their 

respective premises and to be deposited, at such rime as the Commissioner 

by public notice specifies, in public receptacles, depots or places provided 

or appointed by the Corporation or in receptacles provided under clause 

(c) for the temporary deposit or final disposal thereof; 

(c) to provide receptacles of the type and in the manner specified by the 

Municipal Commissioner for the collection therein of all rubbish and 

offensive matters from such premises and to keep such receptacles in good 

condition and repair. 

(2) The Commissioner may levy, on the owner or the occupier of any premises, 

administrative charges or special cleansing service charges for sweeping. cleansing of 

the premises. and for collecting and final disposal of the rubbish and offens1VC matte~, 

at such rates, as the Mayor-in-Council may determine from time to rime. Any unpaid 

sum under this section slla.ll be rec..-overable from the person concerned as an arrear tax 

under this Act. 
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Corporation IO 
provide ror 
c:learsing o( 
strfflS and 
retncMil of solid 

The West Bengal Mu11icipL1I Corporation 
(Second Amendmen,) Bill, 2018. 

(Cla11se II.) 

J00C. (I) The Corporation shall take measures for securing-

WHICS. ...I I 
(a) the daily surface-cleaning of all streets in the Corporation arcaa1tu rcmova 

of sweeping therefrom; 

(b) the removal of the contents of all receptacles and depots and of lhc 

accumulations at all places provided or appointed by the Corporation under 

the provisions of this Act for the temporary deposit of rubbish, trade refuse, 

carcasses of dead animals and cxcremcntitious and polluted matter; 

{c) the removal of special wastes and ha7.ardous wastes and other solid wastes 

from premises. 

(2) The Commissioner may, by public notice, issue directions as to the time at 

which, the manner in which, and the conditions subject to which, any matter referred to 

in sub-section (1) may be removed along a street or may be deposited or otherwise 

disposed of. 

(3) The Commissioner shall make adequate provision for preventing receptacles, 

depots, places, vehicles and vessels referred to in this Chapter from becoming sources 

of nuisance. 
Solid wutcs 10 be 
lhe propcrt)' of 
lhc Corpora1ion. 

Pro11ision of 
vehicles IN' other 
suilllblc mean, for 
,cmo,,a1 ~ solid 
w-. 

30_0D. All ma~ersdepositcd in public receptacles, depots and places 

provided Or appointed by the Corporation and all solid wastes collected 
shall be the propcny of the Corpora ti on. 

300E. (I) The Corpo 1· h 
. ra ion s all proV1dc vehicles or other 

suitable means and wh ere necessary covered vehicles or vessels for 
the removal of solid wastes. 

(2) The Corporation may canst • 
ruct, acquire, Operate maintain, develop or manage 

any garage or work for proper m · • "" 
. aintenance of the vehicles or vessels or means 1or 

removal of sohd wastes under sub-section ( 1 ). 

R.:mo11111 orsolid 300F. The Comm· . 
wa.qcs accumulolCd 1551oncr may if he thinks fi' -
on non-rcsidcnlial .. 
premises. 

(a) by wrinen notice, require theOWn . d-
er or the occupier of any premises U!:1-C 

(i) as factory, workshap or for car'"'•• g 
• z n on any manufacture, or 

(ii) as a trade premises or shap or as a .. _ 
• rnarn.ct or slaughter house, or 

(iii) as a hotel, eating house, or restaurant, or 

(iv) as a hospital or nursing home, or 

(v) as a warehouse or godown. or 

(vi) as a place to which large number of persons rcson, or 
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The West Bengal Municipal Co,poration 
(Second Amendment) Bill, 20/8. 

(Clause I J .) 

(vii) in any other way, where rubbish, offensive matter, filth, trade refuse, 
special wastes, hazardous wastes or excrementitious, and polluted 
matters are accumulated in large quantities. to collect such matters 
accumulating thereon and to remove the same at such lime and in 

such trailers or receptacles and by such routes as may be specified 
in the notice to a depot or place provided or appointed by the 

Corporation, or 
(b) after giving suchowneroroccupier notice of his intention, cause all rubbish 

including building rubbish, offensive matter, trade refuse, special wastes, 
hazardous wastes or excrementitious and polluted matter accumulatW in 

such premises to be removed, and charge the said owner or occupier, as 
the case may be, for such removal such fee as may be determined by the 

Corporalion and specified in the notice issued under clause (a). 

Appoin1mm1 or 300G. The Corporation may dispose of the solid wastes in ~-"' disposal RI r111.11 such manner as may be approved by the State Government and at 
disposal or solid 
wasics. such place or places within or outside the Corporation area as 

it considers suitable: 

Provided that no place, which has nor been before the commencement of this Act 
used for the purpose of disposal of solid waste, shall be used except in conformity with 

the provisions of the West Bengal Town and Country (Planning and Development) 

Act, 1979. 

Pnwisio,i JOOH. (I) The Corporation may. for the purpose of receiving, 

~=":r:'id storing, treating, processing and disposing solid wastes or convening 
WlllllC:S. 

such solid wastes into compost or other matters, construct, acquire, operate, maintain, 

develop, and manage any work within or outside the COfpOration area and run it on a 

commercial basis. 

(2) The Corporation may, subject to the regulations made in this behalf, cause to 

be utilized solid wastes for filling up any well, tank or low land and perform this function 

on a commercial basis within or outside the Corporation area. 

Probibition JOOJ. (I) No person shall deposit or cause or permit to be 

=:;:a~11 or deposited~ throw upon or along any public street, public place, land 

bel · h C tion or any unoccupied land or on the bank of a water-course 
ong111g 10 1 e orpora . 

any solid waste except in accordance with the provisions of this Act. 

(2) 
. 
1 1 •ud,·ce to 1he uenerality of the foregoing provision, no person shall w,1 1ou prcJ "' . . . . 

d . ~mtil 10 be deposited any bu1fd1ng mbb1sh tn or along any street, cposu or cause or r . . . . . 
Public place or land except in conformity with the cond111ons of pnor pcnn1ss1on from 

lhe Commissioner: 
flrovided that no pc:rmission shall bi.! given until an advancl! payment of a fee for 

the removal by 1tii= employees or contractors of lhe Corporation of such rubbish has 
been made in accordance with such rates as may be dcl(:rntined by the Corporation 
from time 10 lime : 

West Ben. A.er 
xm or 1979. 

s 
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The West Bengal Municipal Corporation 
(Second Amendment) Bill, 1018. 

(Clause JI.) 

Provided further that if the Commissioner thinks fit. he may, for reasons to be 

recorded, refiise to give such permission. 

Praumption n 10 
offender. 300J. If any rubbish, offensive matter, trade refuse, special waste, 

hazardous waste orexcrementitiousand polluted matter accumulating 

on any premises is deposited in any place in contravention of the provisions of this Act, 

it shall be presumed, unless the contrary is proved, that such contravention has been 

committed by the occupier of such premises. 

Depositing or 
throwing •rrr 
sohdwu1111 ld. 
contravention or 
the= provisklns or 
!his Ad. 

300K. Whoever deposits or throws or causes or permits to be 

deposited or thrown any solid waste on any place in contravention of 

the pro,.,isions of this Act shall, subject to such regulations as may be 

made in this behalf. be punishable with fine which shall not be less 

than rupees five thousand and which may extend to rupees one lakh for each such 
offence. 
Power oflhe 
CotpOJ'llkln IO Ft 
places sc:avena,cd ... ,_ 300L. If any street of public place under the control of Government 

or any statutory body. or any premises to which large number of 

persons resort to, is not properly or regularly scavenged or is, in the 

opinion of the Corporation, in a filthy and unwholesome condition. the Commissioner 

may, by written notice, require the owner or the occupier to do the scavenging or 

cleansing or may cause scavenging or cleansing to be done and the cost of such 

scavenging or cleansing shall be recovered from the owner or the occupier thereof. 

Commiu1oncr • 300M. The Corporation may by regulations determine any class to sanc1ion 
building plan in or classes of buildings in the cases of which the Commissioner shall cen1in cues 
ucepc ~ . not sanction any building plan except in conformity with the 
eo11rom111y wilh I . fra ed b th Co . , 
regul11ions ro, rcgu allons m y e rporauon ,or Construction on the premises 
solid W&stcS. de · f lid of receptacles for temporary pos,t o so wastes. 

N01ice 10 be JOOS. Notwithstanding anything to the contrary contained in any 
~~be~~ mr:thar, other Jaw in force for the time being, no methar or other employee of 

:!:..'tr■wina from the Corporation who is employed to remove or otherwise deal with 

• ffi · tier filth trade refuse, or other solid waste. shall. without any rubbtsh, o enstve ma , • _ _ . 
• • y notice of his intention so lo do or wnhout the pcrrmss1on giving the Comm1ss1oner an . . 

of the Commissioner, withdraw from his duties. 

3000 . ( I) The Commissioner may make such special Spccill sanitary 

1uTIH1Jements 11 hether permanent or temporary, as he considers cena1n places. arrangements. w 

adequate for maintaining sanitation in the vicinity of any place of reli~ious Worship or 

. . . 1 h. I large mnnbers of persons resort on particular occasions msutut1ons or p aces to w 1c 1 . 
. ed , h Id" fairs festivals sports or culn,ral orsoc,al evenrs. or m any place us ,01 o mg , , 

· · require any person having control over any such place (2) The Commissioner may . . 

C · r. t ch rates as the Corporation may from time to ume to pay to the orporat,on 1ees a su 

determine.". 

(PART JV 
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n,e West Bengal Municipal Corpor•tion 
(Second Amendment) Bill, ]0/8. 

STATEMEST OF OBJECTS AND REASONS. 

ll is considered necessary and expedient to amend the West Bengal Municipal 

Corporation Act. 2006 (West Ben. Act XX..XIX of 2006), by making provision, inter 

alia, for-

(i) opening Bank account in any Scheduled Bank within or outside the 

Corporation area; 

(ii) empowering State Government to extend the term of person or persons 

appointed under clause (b) of sub-section (l) of section 61~ 

(iii) extending the benefit of exemption of property tax to the senior citizen; 

(iv) selection of personnel by the West Bengal Municipal ScrvipcCommission 

constituted under the West Bengal Municipal Service Commission Act, 

2018; 

(v) exemption of holding used for running Government owned Hospitals. 

clinics etc. from payment of property tax; 

(vi) collection, removal and disposal of solid wastes for the purpose of securing 

efficient scavenging and cleansing or all streets, public places and premises 

in the Corporation area. 

2. The Bill has been framed with the above objects in view. 

3. There is no financial implication involved in giving effect to the provision of 

the Bill. 

KolkATA, 

111e 101h November. 2018. 

FIRHAD HAKIM, 

Member-i11-Cha1-ge. 

By order or the Governor. 

7 

SANDIP KUMAR RAY CHAUDHURI 
Sec.,-: 10 lhe Go,•/. of ~.st Be11gal, 

Um, Depa,-tment. 

Published hy U\\ Ocpar\menl. CioYetnment of WCSl Bcutiii and 
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